IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

DATE__OF__OROER _:_ 192021997

"Betuasn =

1. The Ghairman, Telecom Cocmmission, New Delhi.

1e T.GKoMurthy 26,PSR Murthy

2. A.AKumar 27.V.Lakshmana Rao

3. M.Jeremaiah - 2B.K.Gunna Raju

4, N.Dssikan 29.K.Krighna Rao

5. P.Krishna Murthy 30.Ippili Chandraiah

6. K.Krigshna Prasad 31.N.Appa Rao

7. P.Siva Prasada Murthy 32.8.Venkatagiri

8. V.5iva Rami Reddy ' 33.¥.V.Nagabhusana Rae

9, B.Angustine 34 .K.Mangapathi Rac

10.Kollipara,u.M. 35.G.Manga Reddy

11.Y.Krishna Suamy 36.R.S5atyanarayana

12,.B.Gangadhara Rao 37.,3V0 Prasad

13.D.M.Ramachandryulu 38.,YV Subba Rao

14 .K .Bhaskara Chari 39,.G.5ri Ramachandre Rao

15.K.Subba Rao 40,N.S.Prakash Rao

164,N.A.P,U.Bhaskara Sarma 41.K .Radhakrishnaiah

17.Angam Kotaiah 42.N.Koteswvara Rao

18.P.Govinda Swamy 43 .R.Papiah

19.A.Satyanarayana 44 ,KSN Murthy

20,8.5eataramaiah 45.EAV Prasad Babu

21 .R.R.L.5.Narasimha Rao 46,.CY Ramaiah

22.K.George Papa Rao 47,G.S5ridhara Rao

23.B.Ramalingashuara Rao 48,AM Basha

24,5.Mallikar juna Rag ‘

25.G.Y.Vara Prasad | .os Applicants
And ‘ '

2. The Dirsctor General, Telecommunication, STG Il,New D

Circle, Chennai, Tamil Madu.

5. Chief General Manager, Southern Prejects Circle
Chennai, Tamil Nadu.

6. Director, TOAL, HCL Complex, Hyderabad.

- 3, Ehief General Manager, ielecommunication, AP Circie,
"4, Chief General Manager, (Maintenance) Southern T&l8c¢a

(Tels

7. Chief Gneral Manager, TQAL 61, Cockburn Rd, Bangalore

‘ oee Respondents

0002.

lhi,
ch

com)'




~ date of passing the said examination decides the senioj

Manugl,

Counsel for thes Applicants :

Counsel for the Respondants :

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (R)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : PMEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

@

Shri K.Lakshmi Narasimha

Shri N.R.Devara j, Sr.GGSC

e

Heard Shri K.Lakshmi Narasimha, counsel for the applicants

and Shri W.Satyanarayana, for Shri N.R.Ceveraj, standing counsel

for Railway.

2. ‘Therg:&re#d48 applicants in this 0.A. They were initially
¢/

apbointed as Jr.Engineers., Thair mext promotion is to
of Asst.Engineer. For promotion to Asst.Engineer post
qualify themselves in a Ospartmentsl Examination cal leg

Groqpéa Examiﬁzzion. Aa per para-206 of tha P & T Man

the cadre
they should -
i TES

sal, Fhe

rity in the

higher grade of Asst.Engineer., The applicants haiein submit that

some of the junior{Engineers who had p@?@@éﬁthe qualifying sxami-

- nation later than them wers promoted to the cadre eof Asst.Engineer

sarlier to them and they were shown senior though the applicantas

the test later than them,

'GSE entitled to be treated as seniors to those uhé hgeve passed

3. In OA 178/92 and batch/thia”Tribunal had held that those

whe ware qualified in the Departmental Examination eafrlier

are to be treated senjiors to those who qualified in the depart-

!

mantal examination later é&r accordance with para=206 of P & T

L

When that order was not implehﬁnted CP in DA

178/92

se 30

S | .
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LE

and betch was Piled on the Pile of this Bench, which uas dispoafd

. I
of on S=-1<96, It was hsld in that order of CP that "petitioners

in the CP have to be given notional promotion from the

date which

the respesctive junior aes per the senjority list actually assumed

chargs as AE and @s on the date the pay of sech of them in the

CP in ths post a? Asst .Engineer has to be fixed and thereafter

the pay of sech of them onthe date on which actuilly

assumed

cherge as ﬂsst.Ehgin@ur has to be fixed and thereéftar the pay

of each of them on the date of actugl assumption of charge as

Rsst.Engineer has to be re-fixed and arrears have to bg paid

— . i¥‘~/‘

on the sams®, Againat that order a GFEDNITTI=wppenl No,1814/93

and bateh was filed in the Apex Court which was dispossd of on

23-10-96 dismissing the SLP.

4, Similar relief as given in the CP referred to aho

Vo uwas

also given to the epplicants in OA 594/96 who were similarly

placed as pegg@%f;}ha applicants in the CP.

o e ¥
5, The applxcants in this D?{also similarly pleced a

s the

applicaats in the 0As referred to above, The learned counssl

for the respondenta fairly'subﬁits that this is a cove

6. In view of the above submissionsiue ailau this ap
and direct the respondsnts to implement the orders as

CP 18/93 to 21/93 on ths file of this Bench,

7. The 0.A. ;s ordered accordingly. No order as to

.0..4.

red case.

blication

gpiven in

costs,.




t

|
-4 -
il .
8. Time for cnmplianca is thres months from the date

of a copy of thiéﬁorde:.

(R .RANGARAJAN)
Member (A)

N |
Cated:19th February, 1997, ‘Tﬁwﬁeﬁj

Dictated in Open Court.
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